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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

OA. 66 OF 2022
BETWEEN :-

N.Rajagopala Reddy Applicant

AND

Deputy Commissioner, Chikkaballapur Dist
& 7 ors Respondents

REJOINDER TO THE REPLY FILED BY RESPONDENTS 3 & 4

At the outset, the Applicant denies all the allegations and averments
contained in the reply, except those that are specifically admitted herein and puts

these Respondents to strict proof of allegations not admitted herein.

1. In reply to the averments contained in para 2 & 3, the Applicant humbly
submits that the 3™ and 4" Respondents have committed perjury by filing the
Joint Report dated 17-01-2024 containing several false statements before this
Hon'ble Tribunal. Further Respondent No. 3 herein, has not bothered to submit
any objections or reply to the Original Application, but has colluded with the 4t
Respondent to carry out a Joint Inspection on 04-01-2024 without informing the
Applicant herein despite a direction from this Hon’ble Tribunal.

2. It is submitted that the averments in para 4, it is incorrectly stated that an
inspection was carried out by the officials of Minor Irrigation Department on
08-10-2023. It may be noted that 08-10-2023 falls on a Sunday and no such
inspection was carried out on that day. In fact, the inspection was actually carried
out on 07-10-2023, during which the Applicant had raised several issues and
furnished a list of the same to the officials of Minor Irrigation Department.
However, the officials have failed to address the Applicant’s concerns in their
Joint Report. A copy of the list of issues raised by the Applicant during Spot
Inspection on 07-10-2023 is produced herewith as ANNEXURE-A39.

3. It is submitted that the averments in para 5 to 7 are factual information and
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hence not touched upon.



4. In reply to the allegations contained in para 8, the 3™ Respondent has
informed that there is no existence of any such Nala connecting the mainstream
to Mooganahalla on the East side of Hindupur Bypass road as per the Revenue
records. This is absolutely false. It is appalling that the Tahsildar is unable to
identify the Nala connecting Mooganahalla to the mainstream (Uttara Pinakini

river) which is clearly shown in the following Revenue records:
(a) Village Map of Puttapurlahalli (ANNEXURE-A22)
(b) Survey Settlement Land Records Map (ANNEXURE-A22)
(c) Dishaank Map of Survey Dept. (ANNEXURE-A23, A24)
(d) Survey sketch by Taluk Surveyor (ANNEXURE-A31)

(e) Conversion sketch of Sy. No. 33/2A (ANNEXURE-A32) signed by
the then Tahsildar

5. Apart from the above records, the Chairman of Gowribidanur Planning
Authority, in his letter dated 18-05-2022 (ANNEXURE-A26), has acknowledged
the fact that there is encroachment of the Inter-connecting Nala to the North of
Sy. No's. 245, 243 and 242 of Gotakanapura village, and has asked the
Commissioner of City Municipal Council of Gowribidanur, Respondent No. 5
herein, to take action and clear the said encroachments. It may be noted that the
Inter-connecting Nala (that connects Mooganahalla to the mainstream) joins the
Mooganahalla at the junction between Sy. No. 8 and Sy. No. 245. In spite of
having abundant evidence in this regard, the Tahsildar has carelessly stated in
the Joint Report that there is no existence of this Nala, hence no encroachment.
The Applicant is submitting Google Maps screenshots showing the inter-
connecting Nala, produced herewith as ANNEXURE-A40 and ANNEXURE-A41.

6. In reply to the allegations contained in para 9, the said Respondents have

falsely stated that each vent of the Bridge measures 3.0m x 3.0m (width and

height). However, according to the design specification vetted by 4" Respondent
(minor Irrigation) (ANNEXURE-A30), the Bridge should have 3 vents and the
dimension of each vent must be 6.00 metres (width) by 2.00 metres (height),
thereby having an area of around 12.00 Sq. metres per vent resulting in overall
36.00 Sq. metres for all the 3 vents. But when measured, the actual dimension of
each vent is 4.50 metres (width) by 2.00 metres (height), thereby having a size of
only 9.00 Sq. metres per vent resulting in overall 27.00 Sq. metres for all 3 vents.

This is equivalent to a significant reduction of 25% in the capacity of the vents,
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thereby resulting in obstruction to the free flow of water through the Nala

(Mooganahalla).

7. The Applicant further submits that as per design specification (ANNEXURE-
A30), the width of the Bridge at the top should be 10.00 meters. However when
measured, the actual width of the Bridge at the top is only 7.00 meters, as
acknowledged in Para No. 9 of the Joint Report. This is a significant reduction of
30% from the design specification. As such, this Bridge has not been constructed
according to the design specifications.

8. It is further submitted that according to design specification (ANNEXURE-
A30), the width of the Piers of the Bridge should be gradually tapered from 3.00
metres at the bottom of the foundation to 2.00 metres at the floor of the water
channel and further tapering to 0.80 metres at the top of the Pier, just below the
Pier Cap. However in fact, Pier construction has not been carried out as shown in
the photographs produced earlier as ANNEXURE-A21. Instead, Pillars of uniform
width of only 0.91 metres from top to bottom have been erected. This is a clear
deviation from the design and a significant reduction of around 54% in the Pier

width at the floor of the water channel.

9. The Applicant humbly submits that the aforementioned glaring deviations
from the design specifications can compromise the structural integrity of the
Bridge. Despite having carried out the Spot Inspection twice on 07-10-2023 and
04-01-2024, the A.E.E and E.E of Minor Irrigation Department are reluctant to
state that the Bridge has not been constructed as per their own design
specifications. Instead, they have furnished incomplete bits and pieces of

information in regards to the Bridge.

10. In reply to the allegations contained in Para 10 of the Joint Report, the
aforementioned officers have stated that on 29-08-2019, Minor Irrigation
Department had asked the Tahsildar to conduct a survey on Mooganahalla
regarding construction of a Bridge, which would be helpful for Puttapurlahalli

village for travelling purposes. This is absolutely false. As per ANNEXURE-AS8,
issued by Minor Irrigation dated 29-08-2019, nowhere in this letter it is mentioned
that the construction of this Bridge would be helpful for Puttapurlahalli village for
travelling purposes. In fact, there is absolutely no mention of “Puttapurlahalli
village” in this letter. The letter is in regards to construction of a “Culvert” across
the Mooganahalla near Sy. No. 33/2A land belonging to Sri. N. M. Ravinarayana




Reddy, the Respondent No. 7 herein. The Applicant humbly submits that the
aforementioned officers have conspired and colluded with Respondent No. 7 to
facilitate the construction of this unlawful Bridge to provide a direct connection
from the Bypass road to his land, despite the fact that Sy. No. 33/2A can be
accessed from three other directions. Having no answers to the said
development, the Respondents 3 and 4 have now fabricated this statement about

the Bridge being “helpful for Puttapurlahalli village for travelling purposes”.

11.  In reply to the allegations contained in Para 11, the Respondents have
obliquely stated that on 09-09-2019, permission was granted by the Revenue
Department regarding the construction of the Bridge. In fact, the permission
dated 09-09-2019 (ANNEXURE-A7) was granted by the then Tahsildar, despite

the fact that he has no authority to grant such permission for the construction of a

Bridge, either under the Karnataka Land Revenue Act, 1964 or under any other
Act. Moreover, the Gowribidanur Planning Authority, Respondent No. 2 herein,
has duly published a Master Plan 2031 for this area and the 7.0 metre wide
Bridge/Road constructed by the Respondent No. 7 does not exist in the Master
Plan. Further, the location of the Bridge also falls within the boundaries of the
City Municipal Council of Gowribidanur, the Respondent No. 5 herein. The
Tahsildar has exceeded his authority and jurisdiction to grant permission for the
construction of this Bridge/Road. As such, the Bridge permission dated
09-09-2019 is not in accordance with the law, but there is no mention of this
anywhere in the Joint Report.

12. In reply to the allegations contained in Para 12, the Respondents have
submitted that the vetted drawings for the Bridge were made in a manner to
ensure that the vents allow free flow of water. The Applicant humbly submits that
Respondent No. 7 herein has constructed the Bridge that is completely different
from the drawing vetted by the Minor lrrigation Department (ANNEXURE-A30).
The Respondent No. 7 has constructed the Bridge by reducing the vent capacity
by 25% and by reducing the width of the Bridge by 30% and with a 54%
reduction in Pier width at the floor of the water channel, as stated supra. These
deviations from the vetted design cause obstruction to the free flow of water and

can also compromise the structural integrity of the Bridge.

13. In reply to the allegations contained in Para 12, the Respondents have
stated that the cost of construction has been entirely borne by the Respondent
No. 7 herein, and that no funds were issued at any stage by Minor Irrigation
Department. This shows that the Bridge in question was not constructed for any
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public purpose, nor was it constructed to be helpful for Puttapurlahalli village for
travelling purposes, as mentioned in Para No. 10 of the Joint Report. The fact
that the cost of construction has been entirely borne by Respondent No. 7 and
that no villages are benefitted by the Bridge as per the document of Minor
Irrigation (ANNEXURE-A30), goes to show that the private Bridge has been
facilitated only for the benefit of Respondent No. 7 herein.

14. In reply to the allegations contained in Para 13, the Respondents have
stated that the Bridge constructed by Respondent No. 7 herein serves as the
shortest path to reach Puttapurlahalli village. This is absolutely false. In fact,
Puttapurlahalli village is situated at a short distance of only 600 metres from the
Hindupur Bypass Road, as shown in Google Maps screenshot produced as
ANNEXURE-A33. Further, the aforementioned officers have falsely stated that
the distance via the concerned Bridge from the Hindupur Bypass road to
Puttapurlahalli village is around 1.00 km, whereas in fact, the road across the
concerned Bridge does not lead to Puttapurlahalli village. It leads straight into Sy.
No. 33/2A land belonging to Respondent No. 7 and terminates within Sy. No.
33/2A itself, near the boundary with another private land bearing Sy. No. 34, as
shown in ANNEXURE-A34 and ANNEXURE-A35 produced herewith. The road
ends in Sy. No. 33/2A and does not extend into Sy. No. 34 or in any other
direction. Photographs showing the road ending in Sy. No. 33/2A, beyond which
there is a House and Shed that are situated in private land bearing Sy. No. 34
are produced herewith as ANNEXURE-A36.

15.  In reply to the allegations contained in Para 13, the Respondents have
falsely stated that the distance via the alternate path on the low level Causeway
is around 2.30 Km. However in fact, the actual distance from the Bypass road to
Puttapurlahalli village via the alternate path on the low level Causeway is only
1.20 Km, as shown in the ANNEXURE-A37 produced herewith. The Applicant
humbly submits that the aforementioned officers have stooped very low and have
even distorted basic facts like distances between two locations in order to
somehow justify the construction of the Bridge and to cover-up their wrongdoings
and unlawful actions.

16. In reply to the allegations contained in Para 14, the Respondents have
categorically stated that during the year 2021 and 2022, there was heavy rainfall
despite which no obstruction to free flow of water was caused. This is absolutely
false. The Applicant herein is shocked that the officers have resorted to perjury
and have outrightly denied that the obstruction and flooding ever occurred, a fact




which was witnessed by the entire town of Gowribidanur and nearby villages.
The Applicant has documented 4 (four) separate instances of obstruction to the
free flow of water resulting in flooding of the Bypass road and also the
surrounding lands in the month of Nov 2021 (ANNEXURE-A11), then on
03-08-2022 (ANNEXURE-A19), again on 30-08-2022 (ANNEXURE-A20, A28)
and also on 14-10-2022 (ANNEXURE-A29). The Applicant has taken the flooding
photographs using Newspapers (for date proof) in the background. Further, the
Applicant herein is submitting an affidavit from several residents of Gowribidanur
and nearby villages who had witnessed the flooding of Bypass road and
surrounding areas. The Affidavit is produced herewith as ANNEXURE-A38.

17. The Applicant further submits that in Para 2 of the order dated
05-07-2023, the Hon'’ble Tribunal has identified the following issues:

(@) whether the road portion that has been constructed on behalf of
Respondents No. 7 & 8 has obstructed the free flow of water from the nalah to
the mainstream; and

(b)  If any provision is made for the free flow of water from the nalah to the
mainstream, that could save the lands of the applicant during the rainy season.

The Applicant herein submits that the aforementioned officers have focussed
only upon the Bridge and have completely ignored the road portion in their Joint
Report, by suppressing the existence of the Inter-connecting Nala, thereby
conveniently circumventing the aforementioned issues and negligently and
carelessly concluding that there is no existence of any such Nala between the
Mooganahalla and Uttara Pinakini river. By doing so, they have failed to
understand the issue of flow of water from the Mooganahalla to the mainstream.
Further, they have falsely concluded that there was no obstruction to the free
flow of water during the heavy rainfall in the years 2021 and 2022, despite the
fact that the obstruction has resulted in flooding of the Applicant’s land and
surrounding areas, in regards to which the Applicant has submitted ample
evidence.

18. The Applicant further submits that in Para 2 of the order dated
05-07-2023, the Hon’ble Tribunal has stated the following:

“Otherwise, it is claimed that Respondents Nos. 7 & 8 had obtained appropriate
approvals and permissions from the authority for the construction of the bridge

and the road.”
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It is pertinent to note that the permission to construct the Bridge obtained by
Respondent No. 7 (ANNEXURE-A7) is unlawful since the Tahsildar has no
authority to grant such permission either under the Karnataka Land Revenue Act,
1964 or any other Act. Insofar as the Road is concerned, the Respondent No. 7
has not obtained any permission from any of the authorities. The Respondent
No. 8 has also not obtained any approval or permission from any authority to

construct either the Bridge or the Road.

In view of the above, the Applicant humbly requests the Hon'ble Tribunal
to set aside the Joint Report dated 17-01-2024 and to take appropriate punitive
action against the Assistant Executive Engineer, Executive Engineer and the
Tahsildar for trying to mislead the Hon'ble Tribunal by submitting the false report
and thereby render justice.

Dated at Chennai on this the 13" day of March 2024.

APPLICANT
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Hobli :- Kasaba Taluk :- Gowribidanur

Village :- Puttapurlahalli

Re. Sy. No. 8/1,2,3 sketch prepared to scale
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1) As per Hon'ble Tahsildar's order No. ALNCR 131/22-23, Hon'ble Deputy Commissioner has
directed to prepare a sketch along with report within 3 days and measurements were taken in the
presence of Revenue Inspector, Village Accountant, and Member Secretary of Town Planning Authority.
2) In the sketch, this i, colour represents Re.Sy. No. 8/2 with extent 0-03 1/2 --- 0-03 1/2 Guntas and
as per the R.T.C records, it shows N. Rajagopala Reddy S/o. late N.C. Nagaiah Reddy. ‘
3) In the sketch, this’ L__colour represents the staus of the said land wherein there is a concrete road. | !
This is in Re.Sy.No. 8/3 and Government Halla. There is no road in Sy.No. 8/2. 5
4) Re.Sy.No. 8/3 with extent 0-29 --- 0-29 Guntas has been acquired for_the Bypass road.
In this copy this§ 1820 colour represents the area in which a road has been built (concrete road). :
Sd/- e "Joint sketch" Pransred By “w
A. Anil Kumar de/_ y: &
Village Accountant i
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' Hobli: Kasaba {0)
Taluk :- Gowribidanur  : District: Chikkaballapur -
|
?
Re Sy. No 3'3/&A L{f\ND CONVERSION SKETCH

Joint sketch of Sy.No. 7/1,2 3 4,5 of Puttapurlahalli village and
Sy.No. 33/2A,2B of Gotakanapura and Bypass road passing
-through Sy.No. 245,246, 247.

o Village - Gotakanapura

t
i
i

@ ] %", The area identified by this
. colour’in the sketch represents the land

il Sy.N0:245;246;247 of Gotakanapura
‘ ( village acquired for Bangalore-Hindupur
S Bypass Road
X =6 mb.

L SXL [==-==3 The area identified by
a

this symbol represents Kaludari of

|g’h [%=2.4m] and as per the village
map,it passes through Sy.No.7 4,3,2
Pf Puttapurlahalli and joins the village

\and from Sy.No.3 along the boundary

of Puttapurlahalli-Gotakanapura, it
connects to Gowribidanur-Huduguru

: road. This Kaludari is situated in

6. Sy.No.7 (Puttapurlahalli) and to the
North of Sy. No. 33 of Gotakanapurax

Extent

. Hissa Name as per Pahani Total KharabRemamlngBabL
eSy.No No. ym Ravinarayana reddy S/0 A-Gu A-Gu  A-Gu

DB 9 Late N.Madanagopala reddy'} pg 003, 1-03.

~_ The area identified by this colour

= represents 1A-06Gu extent in Re Sy. No:
=4 33/2A for which the above Pahanidaar

is seeking Residential Land Conversion.

Kharab description :- Regarding Stone in Re.Sy.
La Sy. No al %No 33/2A, there is 0-03 Guntas of "5A" kharab.

Road access - There is a Kaludari in Sy.No. 7/5 of
Puttapurlahalli village to the North of Re.Sy.No.33/2A &
as per the sketch in No. ALNSR:(Gow)Sakala:77/2012-13
dt:3/6/13 and Town Planning sketch No:NaGraYo/
ViKaBem-01/TanShakhe/19/Vinyasa/2013 dt:7/9/13,
there is a 15.00 mts road.

“ . Checkbandi: To East Sy.No.34 To West:- Mooganahalla
".. To North:Puttapurlahalli BoundaryTo South:Sy.No.33/2B
(Sy.No.7/5" Road)

- 3 This sketch is prepared as per land records after Spot
Inspection of the measurements of the area for which
Land Conversion is sought, in the presence of the
Applicant;Revenue Inspector; and Village Accountant.
Prepared based on TQ.pd.GC.3333/17-18.

Applicant Prepared By:  Sd/-
Sd/- G. Devaraj
M. Ravinarayana Reddy Taluk Surveyor
Taluk office
Sd/- Gowribidanur taluk
Confirmed By Village Accountant
Sd/- Gotakanapura Sd/-
Tahsildar Kasaba hobli Revenue Inspector
. Gowribidanur taluk  Gowribidanur Tq-561208 Kasaba hobli
Gowribidanur taluk
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ANNEXURE - A35

PRODUCED BY AN AUTODESK STUDENT VERSION

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTH ZONE, AT CHENNAI

ORIGINAL APPLICATION NO.66/2022

Banglore / Gowribidanur Hindupura (Bypass)
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RANJITH REDDY S AND OTHERS

Article 4 Affidavit

AFFIDAVIT

100
(One Hundred only)

RANJITH REDDY S AND OTHERS
NA
RANJITH REDDY S AND OTHERS

100
(One Hundred orly)

AFFIDAVIT

|, Sri. S. Ranjeeth Reddy, S/o. Srinivasa Reddy, residing at

Swagath Layout in Gowribidanur and other residents of Gowribidanur

and surrounding villages do hereby solemnly affirm and declare as

follows:
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Whereas during the rainy season in the year 2021 and 2022,

Gowribidanur received heavy rainfall in the months of November
2021 and also from August 2022 to October 2022. During this period,

there was extensive flooding of the Bypass road and adjoining lands

situated near the two bridges across the Mooganahalla. By way of

this affidavit, we hereby state that we have witnessed the flooding of

this area in-person several times during this period.

Place: Gowribidanur
Date : 10-Feb-2024

® ﬁ,
@am\ef&—k @Cd&a ..
S/O Seinivak a ey

ngaaa-Hr Jagau** v @ouy:bfclanufru |

ey Jd b

Lolkeg)~ A.

S‘/ > A MAMXM&
W exryotlccd s Jusg gpw el

@ udewy o b
Oy Jrom 1./

S/o opfiaL

e %WMM Spusvidhiiohun
©® Nondon Kumar k3 (Bomde ...
sl Jogakuwman R

Kanelallanalll, %au"r\? Bidetnus,

®

SHASHAN K- K-S

SR

Slp SUJAY KN
T./Q.C,OLONY, (n AURT BT PANUR

&

(et

\@\,\a/é:umav‘ \QQ

5 (o

7

\) Q\{\(\QVLSLV\Q,G\ a Mu‘?‘h’\

ACLRAM RASHA

Lo

Mol Mo M‘ 3
oo WW' v ek

Qo &w\m@mu; Ck@w\ﬁ\gﬂ .



33 TARRen méoﬁaﬁ: DT LVTIOHTH
"o% 5(9)8 gﬁd SORASRNT.

BT T¢
Document Sheet

TRREE3T Tozy Recomed Ko@) ToWeeE |Uesm

S°F08 AGRZES BTFT TOF D3I

The Karnataka State Registration and Stamps Department

Official's Multipurpose Co-Operative Society Ltd.

8: TOIOHRY, cIRhe TR LoTBRNTTOW
This sheet can be used for any document

33 : dw.3/-
(BHxEE3 Bed)

Moo=
@ naveed Lb.s
Sl €h8v mas
Moan AN aval (o\ g .
Grows-G Hdamuus
gowv/ﬁo%f%n/

Uwﬂmﬂj oMY
S/0 ‘)
}4&4/1/// Caoutt by A7

/%m@% b 5
™ %M>J&MWW%4

Gr ot As
s
®

E. apni
®) \(‘\’V-u%(ﬂ \
S/O &1 \'\
N eos e Wep hoas) T2 o
C\O\O{q\g danuse g

o et
9
%@Z’% -

@ F/O"AM
6W+UUM 1<
5/0 Saue ndo
L"'OWW Gouw‘e\'duw/

%u\\
) OL\)\\f\O\'b’db'N
Sle pEeaTg Q%owda

Huageaahad!
g@ \/\)23’: b;ﬂlﬂi(\uax



@ el
Theiud {0
So Gandadhatta.
a.
Gl 1 e ‘
(e igre Dl
Mot ol B,
S0 anw\&admmwfftx

\W&WW

i

@ M\W«i \(A&>
M\w\m \L.
ST

‘ C:\\@g}mw
Gouvilgdonm

Mo Kanap C.G

o vangedhdraffe ()
Chuk ko kunegod v (V) ?ﬂ’)
(ha U bidad wh,

HoSSsuy
[0 7

Sardeco
=6 NOFI A 21>
£al (-
) 5& v W/Z/C\%%Vﬁ «

Matothn

rodordea WP

Yo Qﬁnlouﬂn
Holln?

22



33 Brpsiers FYoha, BoPE LoBOHI - TIRed T¢
%oz, 5(9)8 FeO ORGPt oo, Src0Te8 B DTOT QTR Document Sheet

VO30T AR TTFT TOF VO3

The Karnataka State Registration and Stamps Department
Official's Multipurpose Co-Operative Society Ltd.

8: TPoby, ciRHe BHRseRn LB RENTNTD
This sheet can be used for any document

33 : TR.3/-
(BREE3 Bed)

&) gpLAFLY ” @) kbt VA

_ b LAt Ef (
R . ool Sfe pcbimaregen
4/@A:1§<AW y

® Slof 0 & Ll
KA Epy b vred
< ﬁ)}/ﬁ,@@ g}o Bc&w\o\/u/\
i A . cbmt@bw
%%‘%7%_ ’ Dosrgh M
Alosieh - M

N é?%/ 3]0 Momjwmath-2
;fﬁbﬁ | Aphilos Sodeul

Lo Warort W PHAVNTEN
<l Hobon
waw,
é/ S DI0BA%
oo Govacla Tongib S AT, F1BISBAUTR
5/0 @&ucgwdva
erb?dwuﬁ’



& PRPSAD
DRn & A
/ Te uovou

voljowxaQIo‘f GZOWY "bcdovuru

Slo MKW
nlompus W@Ml Q&wﬂo

ek @
Kosthk. 2.
§/o if , s

= f&i“ww( ﬁem‘\b%@hw \p!

Sey C',O»JH'\A\N\ 2«8

bichus.

&Zo iy bmw\owxgum

w.E. 8. C‘@NY’\\DLova" G

@ vume
xumnad . N
Slo nwogahalu

HUG N oy (AR p)
4.0 Withtdanuh

24

o st

SULLAMAN YA L B
&[o QW\O\\JKWSoGoJA_x(

74V0~\RM0L9\ /\/ogo\( SO 1 be dguws

D %‘ &
\/\oos Al

ngmm&u 30«»\\'&““\“

gy -

DImsh Noadov K
% Raman )i )
atlish tapnt (,80)

Yavava. %

g[o ng@mﬂ?f)m
Yallud; (o budovany

@ Gker)
me .

/\}mw/\\)\«w(\,\,\w\w
QO”O(&\/W\ S “‘“‘@W/\
&Q;Q&AXL,Q
QO\QU/\Q\—V&

\/meﬁ/ﬁ%mw j/@ @(\/L\/\%M

ol lodu. Xoowbios.



ANNEXURE - A3q 2

SPOT INSPECTION
DIRECTED BY THE NATIONAL GREEN TRIBUNAL (SZ)
CASE No. O.A. 66 of 2022

Date: 07-Oct-2023 at 4:00 PM

LIST OF ISSUES RAISED BY APPLICANT N. RAJAGOPALA REDDY

SI. No. Issue Raised

Minor Irrigation department has allowed the new Bridge to be
constructed at the Junction of 2 (two) water channels namely the
d. Mooganahalla and the Inter-connecting Nala that connects
Mooganahalla to Uttara Pinakini river, despite knowing that it can
interfere with the flow of water to the Uttara Pinakini river.

Minor Irrigation department has allowed the filling-up and closing
of a portion of the Inter-connecting Nala that is situated in between
Sy. No. 8 and Sy. No. 245 and also the encroachment of Buffer
zone, so as to facilitate the formation of a road on top of the closed
2. Nala, to connect the new Bridge to the Bypass road thereby
resulting in Flooding of the surrounding area several times. The
Chairman of Gowribidanur Planning Authority has clearly stated in
his letter dated 18-05-2022 that there is encroachment of this Nala
to the North of Sy. No. 245 of Gotakanapura.

Minor Irrigation department has issued a completion letter dated
05-01-2022 for the new Bridge in spite of the fact that the new
Bridge is not constructed as per the design specifications.
There are several glaring inconsistencies and violations between
the design and the actual construction resulting in Flooding of the
area.

(a) The width of the Bridge has been reduced by 30%

(b) The capacity of the vents has been reduced by 25%

(c) The Pier width has been reduced by 54% at the channel floor
(d) The quality of construction and foundation of the Bridge is poor

These glaring violations can result in Flooding and are described in
detail in the attached document.

Minor Irrigation department has not taken any action against the
4 owner of Sy. No. 33/2A for the construction of open sewage drains

in the buffer zone for discharging domestic sewage water from
his layout directly into the water channel (Moogananhalla).

The Assistant Executive Engineer of Minor Irrigation department
has falsely stated in the last paragraph of letter dated 17-03-2021
that the construction of the new Bridge is being permitted because
5. the land bearing Sy. No. 33/2A does not have any kind of access,
whereas in fact, this land can be accessed from three different
directions. Further, the “Salient Features” document shows that NO

villages are benefitted by this Bridge.




Minor Irrigation department has permitted the construction of the
new Bridge in collusion with the owner of Sy. No. 33/2A despite the
fact that there exists a Causeway nearby, which is being used by
the general public and also vehicles to cross the Mooganahalla
since several decades and as such, there is currently no necessity
for this new Bridge at this location.

Minor Irrigation department has permitted the construction of the
new Bridge unilaterally without any consultation either with the
City Municipal council of Gowribidanur within whose boundaries
this area is situated and also without consulting the Town Planning
Authority of Gowribidanur, despite the fact that this location falls
within its local planning area.

Minor Irrigation department has permitted the construction of the
new Bridge in_ violation of the Master Plan (Comprehensive
Development Plan) duly published by the Town Planning Authority
of Gowribidanur, which clearly shows that there will be an 80 feet
wide Bridge/Road across the Mooganahalla near this location.

Minor Irrigation department has approved the design specification
and permitted the construction of the new Bridge across the
Mooganahalla despite having no_Authority or Jurisdiction either
under The Karnataka Irrigation Act, 1965 or any other act.

10.

All the letter(s)/Order(s)/Approval(s) issued by the Minor Irrigation
department in regards to the new Bridge DO NOT contain the
Act/Section under which they are empowered to issue such
documents. There is no reference to any Act/Section in each of
their documents, raising doubts regarding their legal standing.
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